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Increase in dowry related cases 

†*190.   PROF. M.M. AGARWAL:†† 

SHRI RAJU  PARMAR: 

Will the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware that dowry related incidents 
have increased manifold during the last few years; 

(b) if so, the number of dowry related incidents which have 
been reported in the metropolitan cities during the last two years, 
year-wise; 

†Original notice of the question was received in Hindi. 
††The question was actually asked on the floor of the House by Prof. M.M. 
Agarwal. 
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(c) the number of girls killed during the said period and the 
details of cases in which FIR was registered by the Police, State-wise; 

(d) the number of cases filed in the court with charge sheets; 
and 

(e) whether the process of disposal of dowry related cases in 
courts is very slow, if so, what steps Government are contemplating to 
amend the law pertaining to dowry related cases so as to settle the 
cases expeditiously? 

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT 
(DR. MURLI MANOHAR JOSHI): (a) to (e) A Statement is laid on the 
Table of the House. 

Statement 

(a) to (d) As per the data furnished by National Crime Records 
Bureau (NCRB), Ministry of Home Affairs, dowry related incidents 
have shown an overall decline in the last five years. However, the 
incidence of dowry deaths in the four metropolitan cities of Chennai, 
Delhi, Kolkata and Mumbai was 121 in 2001 and 181 in 2002 
(provisional figures). State-wise number of dowry deaths in 2001 and 
2002 is as shown in Statement-I (See below). Charge sheets were 
filed in 5952 cases of Dowry Deaths in 2000 and 6060 cases in 2001. 

(e) The Law Commission of India has recommended speedy trial 
by empowering the Investigative Agency, better coordination between 
investigating agencies and prosecutors, appointment of women public 
prosecutors, reducing holidays of the courts etc. 

Besides, Minister of Law and Justice has, in his recent letter to 
all the Chief Ministers and the Chief Justice of the High Courts, urged 
to make immediate administrative arrangements to provide required 
relief to, inter-alia, women victims of sexual abuse and cruelty in 
marriage. He has also urged that wherever there is more than one fast 
Track Court in a District, one of these be earmarked to deal 
exclusively with cases of sexual abuse and cruelty in marriage relating 
to women. 
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Statement 

State-wise number of cases of dowry deaths  

SI. 
No. 

Name of State  No. of dowry 
reported 
during years 

deaths  
the 

  2001* 2002* 

 States   

1. Andhra Pradesh 535 500 

2. Arunachal Pradesh 0 0 
3. Assam 28 27 
4. Bihar 694 623 
5. Goa 2 2 
6. Chhatisgarh 59 72 
7. Gujarat 88 76 
8. Haryana 260 255 
9. Himachal Pradesh 18 8 
10. Jammu & Kashmir 1 8 
11. Jharkhand 0 218 
12. Karnataka 249 276 
13. Kerala 22 14 
14. Madhya Pradesh 529 460 
15. Maharashtra 336 350 
16. Manipur 0 0 
17. Meghalaya 0 0 
18. Mizoram 0 0 
19. Nagaland 0 0 

20. Orissa 297 238 
21. Punjab 169 174 
22. Rajasthan 460 470 
23. Sikkim 0 0 
24. Tamil Nadu 155 186 
25. Tripura 15 15 
26. Uttaranchal 39 51 
27. Uttar Pradesh 2197 1525 
28. West Bengal 274 241 

 TOTAL (States) 6427 5789 
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SI. Name of State No. of dowry deaths 

No
. 

 reported during the 

  years  

  2001* 2002* 

 Union Territories   

29. A & N Islands 0 0 

30. Chandigarh 3 2 

31. Dadra & Nagar Haveli 0 0 

32. Daman & Diu 0 0 

33. Delhi 122 132 

34. Lakshadweep 0 0 

35. Pondicherry 1 5 

 TOTAL (U.TS) 126 139 

 TOTAL (STATES+UTS) 6553 6067 

*figures are provisional. 
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MS. PRAMILA BOHIDAR: Mr. Chairman, Sir, I would like to 
know about the number of convictions and about the nature of 
punishment in dowry related cases. 
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0� ह#� 

Forest cover in U.P. 

*191. SHRI LALIT SURI: Will the Minister of ENVIRONMENT 

AND FORESTS be pleased to state: 

(a) the present percentage of forest cover in Uttar Pradesh and 
how does it compare with the All India level; 

(b) the steps proposed to increase the forest cover in that State, 
particularly in the areas in the plains where the forest cover is 
unsatisfactory; 

(c) whether any financial assistance is proposed to be provided 
to the State Government for the purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS (SHRI 
T.R. BAALU): (a) to (d) A Statement is laid on the Table of the House. 

Statement 

(a) Forest Survey of India has been assessing forest cover of the 
country biennially since 1987 using satellite data. As per the latest 
State of Forest Report, 2001, forest cover in Uttar Pradesh is 5.71% 
and the forest cover of the country is 20.55% of the respective 
geographical areas. 
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